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RA No,7/99

IN
0A No.514/93
in ok
New NDelhis this the 24~ Jay of VANVALY,2001.

HON'BLE MRS,R,ADIE,VICE CHAIRMAN(A),

HON*3LE DRL,ALVEDAYALLI,MEMBER (J)

Jagdish Ram Kataria evessoPetitioner

(In parson)
Versus

Union of India & Ors, ssss oflE@SpONdents.

(By Advocates Mrs, Jasmine Ahmed)

ORDER

SeReAdige,Vc(A):

Heard both sides on RA No.7/99 and alse
perused the pleadings, including pntifioner‘e written

arguments which are taken on record.

2, It is clear that the grounds taken by

p >ti tioner seeking review of the Tribunal 's order
dated 24,11,98 in OA No.514/93 1ie outside the limitad
scops  2nd ambit of Section 22(3)(f) AT Act read uith

Order 47 Rule 1 CPC. Indend in the quise of an RA

Applicant has sought to re2rgue the entire cAse which

is not permissible in 12y as has basn h=ld by the

Hon 'ble Supreme Court in A,T.,Shzrma Yse A ,P.Shamma
"IR 1979 sC 1047 and Chandra Kanta & anothar Vs, Sheikh
Habib AIR 1975 s¢c 1500,

Je The RA is rejected,

Ve Asbadey,

( oR,a,vEnAvaLLY 3
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